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Bills pending with the Central Govem- 
ment for President's assent 

1091. SHRI SUKOMAL SEN: 
SHRIMATI KANAK 
MUKHERJEE; 

Will the Minister of HOME AF- 
FAIRS be pleased to state; 

(a) the number of Bills passed by- 
the West Bengal Legislative Assembly 
pending with the Central Government 
for President's assent; ana 

(b) the subjects of the Bills and 
since when for each of the Bills has 
been pending with the Central Gov- 
ernment? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
(a) and (b) A statement is placed on 
the Table of the House. 
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Wage revision    for steel workers 

1092. SHRI SUKOMAL SETT: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether it is a fact that'Govern- 
ment have agreed to negotiate with 
the steel workers representatives over 
the issue of wage revision beyond the 
guidelines set out by Bureau of Public 
Enterprises in the regard; and 

(b) whether the wage revision 
would be given retrospective effect? 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI N. K. P. SALVE); (a) 
The wage agreement in steel Industry 
which came into force from 1st Sep- 
tember, 1978, expired on 31st August, 
1982. Revised wage agreement is 
under discussion in the National Joint 
Committee for the steel industry, 
which includes representative of trade 
unions and steel plants. The Govern- 
ment does not negotiate wage revision 
with steel workers representatives. 

(b) This will be decided by the Gov- 
ernment at the appropriate time. 

Victimisation ot    Government Emplo- 
yees in Pondicherry 

1093. SHRI SUKOMAL SEN; Will 
the Minister of HOME AFFAIRS be 
pleased to state whether Government 
are aware of victimisation and pro- 
secution of eleven office-bearers of the 
State Government Employees' Asso- 
ciation of Union Territory of Pondi- 
cherry by the Pondicherry Ad- 
ministration for their taking 
part in the All India token strike on 
the 9th January, 1982 and if so, whe- 
ther Government propose to ensure 
that such victimisation does not take 
place? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR): 
As reported by the UT Government of 
Pondicherry ten Government servant 
belonging to various departments of 
the Administration were convicted for 
specific offences under sections 143 and 
333 read with 149 0f the Indian Penal 
Code by the Additional Assistant Ses- 
sions Judges, Pondicherry in Sessions 
Case No. 9/1982 on 22.12.1982. The 
Court has convicted and sentenced 
each of them to undergo simple im- 
prisonment for one month and to pay 
a total fine of Rs. 150/- in default to 

 


